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(b) and (c). Import of stainless
steel scrap is canalised through the
Metal Scrap Trading Corporation.
Information regarding quan.titg of
scrap imported during April-Sep-
tember, 1982, at what rate etc. 1s
being collected and shall be laid on
the Table of the House.

Credit given by R.B.L to State s for
purchase of paddy and Jawar

2101. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
FINANCE be pleased to state :

(a) whether Reserve Bank of India
has given credit to some States to
purchase paddy and jawar ;

(b) if so, the names of the States
which have availed of the credit
from the RBI to buy paddy and

jawar ;

(c) the amount of credit given
to each of those States in 1982-83
and

(d) the details thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE

(SHRI JANARDHANA POOJARY):

(a) to (d). The Reserve Bank of
India has authorised limits aggre-
gating Rs. 522°30 crores to be made
available by banks to the State
Governments of  Assam, Andhra
Pradesh, Bhihar, Gujarat, Haryana,
Himachal Pradesh, Karnataka, Ke-
rala, Maharashtra, Orissa, Madhya
Pradesh, Punjab, Tamil Nadu,
Uttar Pradesh and the Union Terri-
tory of Pondicherry for financing
procurement of food grainsincluding
paddy and jawar etc. under the food
«consortium  arrangements for Kharif
10982-83 season, -7 T whory o s
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Policy Regarding Overdrafts
vy Sates” T

2102. PROF. MADHU DAN-
DAVATE : Will the Minister of
FINANCE be pleased to state :

(a) whatistherecent policy announ=
cement regarding the overdrafts by
various states ;

(b) whether the States have wel-
comed the new policy; and

(c) whether there have been any
constraints in the implementation
of the new policy reegarding over-
drafts by various States ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHER]JEE):
(a) The Overdraft Regulation Scheme
in force is as under : .

(1) If a State Government is in-
debted to the Reserve Bank of
India for over 45 days, even with
in the limits of the Ways and
Means advance, the position
will be discussed with  the
State  Government, initally
at the official level to rectify
the imbalance and, if necessary,
at the level of the Chief Minis-
ter to devise such corrective
measures as may be called for ;
and

(ii) As soonasany State Government
has availed itself of 75% of.the
authorised ways ‘and means
limit, the RBI ‘will caution
the State Government and, if
despite such caution, the State
Governments account is over-
drawn for more than 7 working
days, the RBI will suspend
payments of the State Govern-
ment which will not be resy-
med until after the overdraft
has been cleared. o

(b) The Union Finance Minister
wtro'tc. to :}l‘l the I?M Ministers' ex-
plaining the policy decision  of*
Government of India md:o
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Overdraft ~ Regulation  Scheme.
Replies have  been  received
from all the State Governments and

- none of them has opposed the arran-

gements proposed.

(c) Does not arise.
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